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HEADNOTE

The dispute between the respondents and the appellants
regarding mnistries and |ine jobbers was referred to the
Tri bunal regarding the increase and standardi sati on of wages
and regarding the designation of 'worknen doing the work of
fancy jobbers and their pay. The appellant contended that
an earlier award of 1951 had not been terminated and that

the reference was inconpetent. The  Tri bunal directed
standardi sation on the basis of the Bonmbay Schene. The
Tri bunal
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acceded to the claimregarding fancy jobbers. Finally the
Tribunal directed that "whereever the said  existing wages
are hi gher than those fixed under the Bonbay Standardi sation
Schene, they shall remain and shall not be | owered" and that
regarding operatives who were designated differently from
Bonbay |ist, they should be paid what those described by any
ot her nane but doing identical work were being paid in Bom
bay and that the adjustnent of anonalies that mght -arise in
this matter should be decided by A Committee consisting of
the representatives of the Managenment and the Union

Hel d, that the agreenent follow ng the earlier award %as not
a settlenent within the neaning of s. 19(2) of t he
Industrial Disputes Act and the reference was Conpetent.
Hel d, further, that the Tribunal ought to have considered
the applicability of the Bonbay Standardisation Scheme to
the condition in Delhi by exam ning evidence and that the
Tri bunal ought not to have shut out evidence in respect of
the working of the Bonbay Standardi sation Schene in Delhi
and that the Tribunal had not considered the mat t er
careful ly and made such nodi fications as mght be necessary.
The Tribunal ought not to have del egated the determi nation
and adjustrment of the anomalies in applying the Bonbay
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standardi sation scheme to a joint conmittee by it should
have consi dered and determ ned those matters itself.

Held, further, that in the event of standardisation it nay
be necessary if justice denanded it to give some neasure of
protection to such individual worknmen as were getting higher
wages than what they woul d get under standardisation schene.
But the matter will have to be considered by the Tribuna
subject to three conditions: viz., (1) there can be no
further rise in wages of those protected by the operation of
the standardisation of scheme, (2) if there is an
increnental scales fixed by the standardi sati on scheme and
the protected worknen are getting between the mnimm and
the nmaxi mumbut are not entitled thereto according to the
length of their service, future increnents should be
adjusted till the protected worknmen find their proper place
in the scale according to the length of service, and (3) the
category of protected workmen should in due course exhaust
by the term nation of service of such worknmen by retirenent
or otherw se.

Hel d, that the direction of the Tribunal could be read to
mean the protection of existing higher wages generally
rather than the higher wages of particular worknen and such
a thing was not consistent wth the principles of
st andar di sati on
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JUDGVENT:

ClVIL APPELLATE JURI SDICTION: Civil Appeal No. 104 of 1956.
Appeal by special |eave fromthe Award dated Decenber 29,
1958 of the Industrial Tribunal, Delhi inI. D No. 36 of
1957 published in the Del hi Gazette dated 5th March, 1959.
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Si ngh, for the Respondent 1.

1962. WMay 2. The Judgenent of the Court was delivered by
WANCHOO, J. This appeal by special |eave, arises out of an
i ndustrial dispute between the Birla Cotton Spinning and
Weaving MIIs Limted (hereinafter called the appellant) and
its workmen. A large nunber of matters were referred for
adjudication to the industrial tribunal but in the present
appeal we are concerned with two, nanely, ii) whether the
wages require to be increased and standardi sed, and what
directions are necessary in this respect, and (ii) whether
any of the worknen doing the work of fancy jobbers shoul d be
designated and paid accordingly. The first ~point has
however been confined to mseries and |line jobbers only as
the other operatives were covered by another award in
another reference (No.1.D. 52 of 1957) between the sane
parties, which was decided earlier by this tribunal. That
award cane in appeal this Court and the decision of this
Court is reported in The Management of Birla Cotton Spinning
and Weaving MIIls Ltd. v. Its worknen (1). This court had
set aside the earlier award and sent the case back to the
tribunal to proceed in the manner indicated in the judgnent.
W are told that matter has ended in a conprom se between

the parties. The claimof the workmen concerned in the
pr esent
(1) AIl.R (1961) S.C 1179.
719
reference (nanely, mnmistries and |Iine- |jobbers) was that

their wages were | ow and not standardised and in spite of
representati ons made to the appellant, nothing had been done
inthe mtter. The workmen therefore clained that the wages
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should be increased and standardi sed and incremental pay
scales should be introduced so far as mstries and line
j obbers, were concerned. As to fancy jobbers the worknen' g
claimwas that they had been wongly designated recently as
assistant fancy jobbers, though they were doing the job of
fancy jobbers. It was therefore contended that they ’should
be desi gnated as fancy jobbers and their pay also increased
and standardi sed accordingly.

The appel |l ant resisted the claimon a nunber of grounds. It
was contended firstly that there was an earlier award in
1951 made by Shri Dulat, which was still in force and
therefore the reference was inconpetent. Next it was

contended that there was no conpari son between the Swatantra
Bharat MIls and the Delhi - Coth MIIls on the one hand and
the appellant-nills on the other and therefore the wages
prevalent in those mlls could not retaken as a standard for
fixing wages for the appellant’'s workmen. Thirdly, it was
urged that incremental scales were provided nowhere in the
textile i ndustry ~and therefore this claim should be
rej ected. Fourthly, the worknmen designated as assistant
fancy jobbers had been so designated rightly and could not
Claim to be fancy jobbers. And lastly, it was urged that
there was no case for applying the Bonbay standardisation
scheme to the appellant’s workmen for conditions in Bombay
and Del hi were in many respect different.

The tribunal rejected the contention that the Dulat award of
1951 bad not been termnated and therefore the present
reference was inconmpetent. The tribunal further held that
though there were difference between the Swatantra Bharat
MIls and
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the Delhi Cdoth MIls on the one hand and the appellant on
the other, both in the matter of the working of the mlls
and in the matter of their financial position, they were not
of inportance as there were bound to be differences between
unit and unit of the sane industry and thus the wages paid
in those two mlls were conparable. As to the claim for
ineremmtal scale of wages, the tribunal held that no
increnental scale had been provided in any standardisation
schene relating to textile industry and rejected this claim
It further held that the worknen now desi gnated as assi stant
fancyj obbers were really fancy jobbersandhad been previously
designated as such. Recently, however, they started to be
cal l ed assistant fancy jobbers and therefore it was ordered
that they’ should be designated as fancy jobbers. And
lastly, the tribunal following its earlier award referred to
above held that the Bonmbay standardi sati on schenme should be
adopted for mistries and line jobbers as well as fancy
jobbers. It also directed that "wherever the said existing
wages are higher than those fixed under the Bonbay
St andardi sation Schenme, they shall remain and shall not be
| owered". It also directed that where operatives were
designated by any other nane, either not included in the
Bonbay Ilist or materially different fromthe one appearing
in the list, they should be paid the sane wages as those
doing identical work according to the Bonbay list and a
joint commttee consisting of the representatives of the
managenment and the union might be formed to investigate the
anomalies, arising out of the application of the Bonbay
standardi sati on schenme, and in case of disagreenent the
matter mght be referred to the industrial tribunal either
through a regular reference nade with nutual consent or as
an arbitrator nutually agreed upon

721

The appel l ant chal l enges the award and its main contentions
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ar e-
(i) that the reference was inconpetent as
the Dulat award of 1951 had not been termi-
nat ed;
(ii) that the tribunal was wong in holding
that the assistant fancy jobbers should be
desi gnated as fancy jobbers;
(iii) that the tribunal was wong in applying
the Bonbay standardisation’ scheme to the
appel l ant’ s wor kmen without allow ng t he
appel | ant even a chance of producing evidence
with respect to that schene and showing the
di fference between the conditions in Bonbay
and the conditions in Delhi, which would
require nmodification of that scheme in its
application to the appellant’s workmen;
(iv)that~ the +tribunal by directing t he
appoi nt nent of a joint conmittee to
investigate the anonalies bad not solved the
di spute referred to it with the result that
there woul d be further disputes arising out of
this direction of the tribunal; and
(v) t hat the tribunal’s direction t hat
", wherever the said existing wages are higher
than’ those fixed under 'the Bonbay st an-
dardi sation schene, they shall remin, and
shall not be | owered" is against the principle
on which the standardisation schenes are
based.
Re. (i):

The question whether the Dulat award of 1951 stood in’ the

way of the present reference
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bei ng conpetent was considered by this Court in the  earlier
case (referred to above) and was rejected. It was ' then

poi nted out that the Dulat award had held that there was no
justification for delaying standardisation and had ordered
the parties to work out a schenme taking the Bonbay award No.
1 as the working nodel. |n pursuance of that direction, a
schene was worked out and the parties agreed to it on
Septenmber 29, 1951. It was urged for the appellant that the
agreed schene of Septenber 1951 thus becane in a sense a
part of the Dulat award and as it was termnated only in
Noverber 1956, while the present reference was nade on March
3, 1956, that award stood in the way ~of the present
reference being conpetent. This contention was negatived by
this Court in, its earlier judgment on two grounds. 1In the
first place, it was pointed out that this agreenment could
not be a part of the Dalat award in any sense and therefore
the Dulat award could not stand in the way of the conpetence
of the reference even if it was not term nated before the
ref erence. In the second place, it was pointed that the
agreement of 1951 did not amount to a settlenent within the
meaning of s. 2 (p) of the Industrial Disputes Act, 1947, as
it stood in 1951, and therefore s. 19 (2) would not apply to
"that agreenent. W were of opinion that on the sane
reasoning the present argunment that the reference when it
was made was i nconpetent because of the Dulat award being

still in force, nust fail and the contention on this head is
rej ected.
Re. (ii)

W are of opinion that the tribunal was right in holding
that it was only shortly before the reference that those
wor kmen who wused to be called fancy jobbers began to be
designated as assistant fancy jobbers. The tribunal has
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considered the entire evidence on this point and we are in
723
agreenment with the view expressed by it, nanely, that the
assi stant fancy jobbers should be designa- Birl ted as fancy
jobbers as before and the recent innovation calling them
assistant fancy jobbers was only a device to depress the
status of this class of workmen. The contention therefore
on this head nust also fail
Re. (iii).
It appears that the tribunal nerely followed its earlier
award in ID 52 of 1957 when it proceeded to apply the Bonbay
standardi sati on scheme to mstries and line jobbers as well
as fancy jobbers. That award, as we have pointed out, was
set aside by this Court in the earlier judgnment on various
grounds. It is not necessary for us to repeat the reasons
which inpelled this Court in the earlier appeal to set aside
the award in ID 52 of 1957. Those reasons in our opinion
apply with full force to the present award also in so far as
it introduces the Bonbay standardisation schenme for the
wor kmen. ‘concerned in the present dispute. In addition we
may poi nt-out that the appell ant wanted to produce evidence
with respect to the Bonbay standardisation scheme and to
summon two witnesses from Bonbay and Kanpur with respect to
the working of that schene; but the tribunal by its order
dated January 6,/1958, held that it was not necessary to
exam ne those witnesses in view of the conditions obtaining
in Delhi, the region with which it was concerned. But even
though the tribunal thus-refused to exani ne ‘evidence wth
respect to the working of the Bonmbay standardi sation scheme
it went on to the adopt that scheme in its entirety wthout
any nodification when it canme to nake its award, in view of
its earlier amard. W are of opinion that it was not fair
for the tribunal to shut out evidence with respect to the
wor ki ng of the Bombay standardi sation schene which the app-
el lant wanted to produce and then apply that
724
schene without any nodification to the appellantmll.
Anot her reason which inpelled the tribunal to apply the
Bonbay standardi sati on schene in this case was stated by it
to be that the schenme was applicable to this class of
workmen in the Delhi Cloth MIls and the Swatantra Bharat
MIIs. This statement in our opinion is not borne out by
the evidence of the two witnesses produced by the worknen
from those two mlls. Mnoharlal (WW 19), a |abour
of ficer of the Bharat MIlls, was exanined in this
connection. He stated that for workers the Swatantra Bharat
MI1ls had foll owed the Bonbay standardi sati on scheme in the
matter of paynment of wages on voluntary basis but not. for
mstries and jobbers. This statenent was apparently treated
by the tribunal as neaning that the Bonbay standardi sation
schene was applicable to nmistries and jobbers though Manohar
Lal stated exactly the opposite. It is true that Manoharl a
stated that for certain categories of msitries and jobbers
the Swatantra Bharat MIIs paid nore than the Bonbay
standardi sati on schenme gave to such categories; but that
does not nean that the Bonbay staddardisation scheme as such
was applicable to all mistries and jobbers in the Swatantra
Bharat Ml s. The second witness was B. L. Saxena, the
| abour officer in the Delhi Coth MIls. He stated that the
wages of |ine jobbers and mistries were mnore in certain
cases and in sone cases at par with the wages in the Bonbay
standardi sation scheme. But he also stated that the 1line
jobbers andmistries in the Delhi Coth MIls had not been
brought under the Bonbay standardi sati on schenme. It appears
from the evidence of both these witnesses that there is no
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fixed grade for mstries and jobbers and each one gets what
may be called his own pay. Therefore in sonme cases the pay
which a jobber or a misery gets nay be higher or may be
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equal to the wages in the standardi sation schene. But this
does not nean that the Bonbay standardi sation scheme as such
has been applied to mstries and jobbers in the other two
mlls in Delhi. The tribunal was therefore wong even on a
conparison of the other two mills in Delhi to hold that the
Bonbay standardisation scheme should be applied to the
appellant-ml1s al so.

The tribunal’s award with respect to fancy jobbers would
al so show how the manner in which the tribunal dealt wth
the application of the Bonbay standardi sation schene to the
appel l ants has resulted in unfairness. After having rightly
held that the assistant fancy bobbers should be designated
as fancy jobbers; the tribunal went on to award that the
fancy jobbers so designated should be paid according to the
Bonbay standardi sation schene wi thout apparently exam ning
that schenme. A copy of that schene has been produced before
us and it shows that the Bonmbay schene envisages three
categories of workers in what is called fancy work, nanely,
head fancy jobber, fancy jobber and assistant fancy jobbers.
Therefore before the tribunal decided to apply the Bonbay
st andardi sati on scheme it was necessary to conpare the work
done by the fancy jobbers in the appellantnills with the
work done by either the fancy jobber ~or assistant fancy
j obber in the Bombay standardi sati on schene and then decide
whet her they would come under *the designation of fancy
j obbers or assistant  fancy jobbers wunder the Bonbay
st andardi sati on schenme or _sonme under one and sonme under the
other. W are therefore of opinion that the manner in which
the case has been dealt with by the tribunal show, = as was
pointed out in the earlier case also, that it was dealt with
in a ever functory way, though in this case the tribunal had
the excuse to followits own award in the earlier case. We
are
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however of opinion that if the Bombay standardi sation schene
is to be applied to the appellantmlls with respect'to the
wor kmen concerned in the present appeal, the’ tribunal
should go into the matter carefully again on the lines
indicated by this Court inits earlier judgnment and then
deci de whet her the Bonbay standardi sati on schene as'a whole
shoul d be applied to the appellant-mlls with respect to the
wor kmen concerned in the present dispute or whether there
should be any nodification of that scheme in view of
differences between the conditions in Bonbay and the

conditions in Delhi. This applies to all the worknen
concerned in this appeal,i. e. the line jobbers, mstries
and fancy jobbers. W are therefore of opinion that this

appeal nust be allowed and the case sent back to the
tribunal for reconsideration on the lines indicated ‘above
and in accordance with the earlier judgment of this Court.

Re. (iv).
As to the direction by the tribunal that a joint conmittee
shoul d be appointed to go into what is called,anonmalies, it

is enough to refer to what was said by this Court in the
earlier judgment where a sinmlar direction had been nmade.
It was pointed out there that by naking the direction the
tribunal had left a part of the dispute to be resolved by
the parties thenselves, so that the tribunal had not done
what it was expected to do itself under the terns of
ref erence. W set aside this direction and order that the
tribunal should go into this’ matter itself wth the
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assistance of assessors, if it considers that necessary,
before it applies the Bonbay standardi sati on schene either
in its entirety or wth nodification to the workmen
concerned in the appellant-nills.
Re. (v).
This brings USto the last point. The direction in the
present award by the tribunal is that
727
" wherever the said existing wages are higher than those
fixed under the Bonbay standardisation scheme, they shal
remain, and shall not be lowered". ojectionis taken to
this direction by the appellant. There was a simlar
direction in- the earlier award also and in that connection
this Court observed as follows at p. 1182 :-
“I't cannot be disputed that when a stand-
ardi sation scheme cones into force it is an
i ntegrated whol e and may sonetinme result in
some categories of workmen getting | ess than
what they were getting before. The whol e
purpose of a-standardisation schene is to
st andar di se ~wages and where they are low to
raise them to the st andar di sed I evel .
Simlarly where the wages are high they have
to be reduced in order to fit them in the
standardi'sed schene. The tribunal therefore
was clearly wong in acting against the basic
principle of a standardised scheme when it
ordered that the wages should be increased
according to the-standardised scheme where
they were |owbut should not be decreased
where they were high. This principle of
standardi sation is clear and even the ' |earned
counsel for the workmen had to admit it."
It is wurged on behalf of the respondents that ' these
observations are |I|iable to be msunderstood and may give
rise to the inpression that it is not open to a tribunal to
protect the wages of individual workmen who may be getting
nore than the wages fixed under the standardisation schene,
at the tine when such a scheme cones into force, The
respondents do not dispute that the basic principal” behind
the standardisation scheme is what has been stated by this
Court; but they contend that though after a standardi sation
schene has been brought into force it nay not be open
728
even to the nanagenent to give nore wages than t hose
provided in the standardi sation schene, that principal does
not require necessarily that the wages of individuals who
m ght be drawing nore at the date the standardisati on schene
conmes into force should al so be reduced and should not be
protected for those individuals only. It is urged that it
is open to the tribunal to protect the wages of such worknen
who might be drawing nore than the wages fixed 'in the
standardi sati on scheme, though it may not be open to the
managenment after the standardi sation schene cones into force
to pay nore wages than fixed in the standardisation schene
to any one enployed thereafter. On the other hand, it is
contended for the appellant that when a standardisation
schene comes into force even the wages of individuals who
are getting nor e than what is provi ded in t he
standardi sati on schenme mnust be reduced and the tribuna
cannot protect the wages even of such individuals. Reliance
in this connection has been placed on behalf of the
appel lant on Daru v. Ahmedabad Spinning and Manufacturing
Conpany limted. (1)
In that <case the principles governing a standardisation
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schene were considered by the Bonbay Hi gh Court considering
the report of the Textile Labour Inquiry Conmittee and al so
the book of Dr. D. R Gadgil on "' Regulation of wages and
other Problenms of |Industrial Labour in India". It was
poi nted out that when in an industry divergent wages were
bei ng paid and there was consi derable difference between the
top wage and the lowest wage, it was very difficult to
st andardi se these wages and therefore the first thing to be
done was to fix a mnimum wage which is generally sonmewhere
between the top and bottom but where wages in a particular
occupation are not very divergent and are nore or |ess
uniform that is

(1) (21955) 1 L. L. G 355,
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the time and the stage when a labour tribunal may well
standardi se those wages because in standardising them
although it may result in sone workers being paid |l ess than
what they are being paid, the loss to them would not be
considerable and if it is in the interest of |abour that al
wor ker s shoul d be paid the sane wages who are doing the sane
wor k then-the standardi sation would result in benefit to the
cause of | abour.

There can be no disputeas to the validity of these
principles and their soundness will be clear fromthe facts
of that <case. |In that case a standardisation schenme had
been brought into force in 1948. 1In 1951, one of the nills
governed by the standardisation schene introduced a new
section the wages in which were covered by the standar-

di sati on scherne. However, the wages in the new section
fixed by the said mll were higher than those fixed by the
st andardi sati on schene. Later in 1953, the mlls gave

notice to the worknen reduci ng the wages fixed in 1951 so as
to conform to the wages laid down in the standardisation

schene. This was objected to by the worknmen whose | wages
were reduced and that is how the dispute arose. The ' Hi gh
Court held in those circunstances that in view of the fact
that the standardi sation schene was in force from 1948, it

was not open to the enployer to give higher wages than those
fixed in the standardisation scheme in 1951 because it was
of the essence of the standardi sati on schene that the wages
for the same work should be equal and that where higher
wages had been paid than those fixed in the standardisation
schenme they should be reduced to that |[evel. That™ case
however was not concerned with protection of the wages  of
i ndi vidual s who m ght be getting nore than what i's provided
in the standardisation scheme at the time whenit is
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brought into force. It is in this context that the
observations made by the H gh Court have to be . understood
and in that context the observations laying down the
principles behind a standardi sation scheme are, if- we may
say so with respect, sound.

It is however urged on behalf of the respondents that the
protection given by the tribunal in this case is no nore
than protection for individual workmen who may be getting
nore wages than those fixed in the standardisation schene
when it conmes into force and this direction is correct and
that there is nothing in |aw which prevents the tribuna
from giving such a direction for the protection of
i ndi vidual s who m ght be getting nore wages at the time the
standardi sation schenme is brought into force. It seens to
us that it would not be against the basic principle of
standardi sation to which this Court referred in the earlier
case to protect the wages of individual worknen who ni ght be
getting nore than the wages fixed in the standardi sation




http://JUDIS.NIC IN SUPREME COURT OF | NDI A

Page 9 of 10

schene at the tinme when such a schene is brought into force.
It will be for the tribunal to decide whether it wll
protect these individual worknen or not. If it gives no
direction for protection to individual workmen, they wll
not be protected and their wages will have to be lowered in
case they are higher than those fixed in the standardi sation
scheme. But if the tribunal considers that it will be nore
in consonance wth justice to protect the wages of
i ndi vidual workmen it nay give a direction to that effect,
even though they may be 'nore than the wages fixed in the

st andar di sati on schene. In such a case three conditions
will always have to be borne in mnd. |In the. first place,
there can be no further raising of the wages of these
pr ot ect ed wor knmen by t he managenent after t he
standardi sation schene comes into force, for any such
further ri se will be agai nst t he principle of
standardi sation. In the second
731

pl ace, i f 'the standardi sation scheme fixes increnmental scale
of wages and if the protected worknan is getting a wage
which is between the mnimum and the maxi mum and he is not
entitled in accordance with-the length of his service to
that wage but sonething less in the grade, the extra anount
that he may be getting will have to be absorbed in future
increnents till he is properly fitted in. the increnenta
scal e according to the Iength of service. Thirdly, when any
wor kman’ s service come,% to an _end for any reason
what soever, no other enpl oyee whether new or old would be
entitled to claimthe pay whichthe outgoing ' enployee Was
getting on the ground that a vacancy with that higher pay
has arisen. Subj ect to these three conditions it. may be
open to a tribunal to protect the wages of individua
wor kmen even though he may be getting higher wages than
those fixed in a standardisation schene at the tine when the
schene i s introduced.

Now |et us see what the tribunal has done in this matter.
It directs that "wherever the said existing wages are higher
than those fixed under the Bonbay standardi sati on schene,
they shall remain, and shall not be lowered." This in our
opi ni on is not protection of individual —workmen but
protecti on of wages, which may be higher than those fixed in
the standardisation scheme. This in our opinion cannot™ be
done as it is against the basic principles of a
standardi sati on scheme as observed in the earlier case. The
result of this direction by the tribunal would be that a
particular post carrying with it higher wages wll~ remain
protected so that when the individual who nay be getting
that pay at the tinme the standardi sati on schenme comes _into
force is no nore enployed, the other workmen nay be able to
claim wages on the ground that the wages have been
pr ot ect ed. The proper way of giving protection,  if the
tribunal thinks that justice demands that individuals who
732

are _getting higher wages then those fixed under a
standardi sati on schenme should be protected, is to direct
that the wages of such individuals should be fixed according
to the standardisation scheme, and the difference, if any,
between their wages and the standardi sed wages should be
paid to them as personal pay so long as they are in service.
As soon as such an individual goes out of ,service, another

coming in his place will not be entitled to the personal pay
the outgoing workman was getting, and will be fixed in the
st andardi sati on schene. The direction however of t he
tribunal in this case is capable of being read not for the

protection of individuals but for the protection of wages,
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and this in our opinion cannot be done in view of the basic principles
governi ng a standardi sation schene. We are therefore of
opi nion that the direction for the protection of existing
wages given in the formin which it has been given by the
tribunal must be set aside. At the same time we leave it to
the tribunal to decide if it considers it just when the
matter goes back to it for reconsi deration whet her
i ndi vidual workmen should be protected, even in case a
standardi sati on schenme is introduced, in the manner we have
i ndi cated above.
We therefore allow the appeal and set aside partly the order
of the tribunal with respect to certain matters with which
we have dealt in the course of this judgnent and direct that
the tribunal should rehear the reference and reconsider in
the light of this judgnent and the earlier judgnent what
should be its award with respect to mseries, |ine-jobbers
and fancy jobbers-in connection with the follow ng term of
reference :
"Whet her the wages require to be increased and
st andar di sed, and what directions are
necessary in‘this respect."
733
Parties will be at liberty to |lead such further evidence on
all matters sent back for reconsideration as they think fit.
In the circunstances we order parties to. bear their own
cost s.
Appeal al | owed.




